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Judgement

T.R. Ramachandran Nair, J.
This original petition is filed by the Petitioner seeking promotion to the post of Principal of
one of the Music

Colleges in the existing vacancy. The pleadings in the writ petition show that a vacancy
was expected to arise on 31.03.1998. Ext.P2 is the copy

of the Special Rules for Kerala Collegiate Education Services. The Petitioner challenged
Ext.P2 Special Rules in a separate writ petition namely,

O.P. No. 3999/99.

2. Going by the age of the Petitioner shown in the affidavit it was 53 at the time of filing of
the original petition. Therefore, the Petitioner had already

retired from service. Apart from that, it is brought to my notice that O.P. No. 3999/99 was
disposed of by judgment dated 20.12.2005. After

noticing that the Petitioner had retired from service, this Court observed that in case the
Petitioner has any surviving grievance, it will be open to



him to approach the Government in which case appropriate action in accordance with law
in the matter will be taken, expeditiously.

3. In the light of the above direction, this original petition also will not survive. It is also
brought to my notice that the 3rd Respondent in the original

petition Smt. K. Lalitha even though was promoted she died in the year 2000.

4. Therefore, this original petition is closed in the light of the judgment in O.P. No.
3999/99.
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